
4911 Constitution 
(Amdt.) Bill 

PHALGUNA 28, 1886 (SAKA) 4912 

'" ~ ~ : ~ flIf.m1: ~ 
~ ~1Cffif mrr ~ Ai cm;i ~ ~ ~ 
'lR frf;1rr ~ ~ ~ ~ Rqr 
~~I 

Mr. Deputy-Spcaker: Has he the 
leave of the House to withdraw his 
Bill? 

SODle HOD. Members: Yes. 

Shl'l Raghunath Singh: No, Sir. It 
should be rejected by the House. 
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Mr. Deputy-Speaker: When the 
motion is objected to, I have to put 
it to the House. The question is. . . 

Shri Raghuaath Sing'll: Sir, I with-
draw my observation. 

Mr. Deputy-Speaker: You should 
have taken a definite stand earlier. 

Shri Batbl: He thought I had given 
an assurance. I had not given any 
assurance. 

Mr. Deputy-Speaker: Has he the 
leave of the House to withdraw his 
9iIl? 

Thre Bill was, by leave, withdrawn. 
Mr. Deputy-,Speali:er: Shri C. K. 

BhattacharyyL 

SIlri Slvamnrthl Swami (Koppal) : 
Mr. Deputy-Speaker, Sir, I seek your 
permission to introduce my Blll. 

Mr. Deputy-Speaker: Not at this 
stage. 

8IbrI Sivamurthl Swami: Sir, I 
make a request. With your perm is-
aion; I wish to introduce my Bill. 

Mr. Deputy-Speaker: You should 
be present when the Bill is taken up. 
All right, let him introduce the Bill. 

15.!! hn. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amendment of articles 105 and 194) 

,Shl'lSivBmurthi Swami (Koppal): 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the 
Constitution of India. 

Mr. Deputy .. Speaker: The ;J.ucstion 
is: 

"That the leave be eranted to 
introduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 
Shri Sivamurthi Swami: I intro-

duce the Bill. 

1U5 hn. 

YOUNG PERSONS (HARMFUL 
PUBLICATIONS) AMENDMENT 

BILL 

(Amendment otf section 2) by Shri 
C. K. Bhattacharyya. 

8tui C. K. Bhattacharna (Rai-
ganj): Mr. Deputy-Speaker, Sir. I 
beg to move: 

"That the Bill to amend the 
Young Persons (Harmful Publica-
tions) Act, 1956 be taken into COD-
sideration." 

Section 2 Of the Act contains the 
deftnition clause which runa •• 
follows: 

".2, In this Act,-

(a) "harmful publication" meal1l 
any book, magazine, pamphlet leaf-
let, newspaper or other like publi-
cation which consists of stories told 
with the aid of pictures or with-
out the aid ot pictures or wholly in 
pictures, being stories portraying 
wholly or mainly-

(i) the commission of ofr-
ences; or 
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